0.5, Ko, 25/87
(JUDSMENT OF THE TRIBUNAL)

The ap;li;ant herein hss registered himself -

with the Emalosment Exchinge vide Registretion No.

Uss / 3993 / B6 . Respondent in this Applicatiop,
viz., Audit Officer, 0/o.Accountent-General, Hyde-
rapzd, Anchra Pradesh hzd 1issued a requieition to
the employment exchenue, viz, Wotification no,AG/
(AUY1/Admn. I/Rech./6-1/85-87/11¢ dated 25-9-1936
gsking the employment exchiange to sponsor tﬁéf%aodi-
dates for the post of ﬁaon(G?aup '0'). Tﬁe-ap:licant
statsd that hz hzd submitted an épplicatinn dated
24-12-1986 to the Respondent to consider him for
the post. His ogrievance is that hg is ehtitled as
of right to bs considered for the posc eben.if
his name has not been sponscred by the EﬁplOyment
Exchange and thag if he 1is noﬂbeingiéonsidered, it
will be violative of his Richt under thicla 16 o%
the Constitution.

contd. .2
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2. By way of interim direbtions, we had directed

the respondsnt to considzr tht case of the applicant

for the post of Peon along with the candidéteg sponsored
by the Employment Exchance subjec{houever £0 the condi-
tion that .the z2pzlicent fulfiis the ru;es regardiﬁg

gualificationz, fitness etc. and his Application dated
|

24-12-1986 has pzcn received by the autherities,

3. On bzheif of the Rescondent, a Counbter APfidavit

has besn filed stating that iqtervieus znd the selection

process was completed by 10-12-1286, that is long prier L

| Lo
| .

to the &pplicant having submitted his snplicatinn daied

H
I

24-12-1986, It is also statedithat even thig application

dated 24-12-108% alle sed to hzve besn senit has not
1 . | .

been received by the responden%.

4. Ye have heard Mr. Devarsj, CGSC and Learned Counsel
for the applicant. Learned Counsel for the Aoplicant admits

that since the interviews were over by the time the appli-

cation of the applihént was subminitted to the cffice, he

waghot pressing the matter. contd. .3
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4. Sinece it is evidani tﬁat the sszlection process
had een com:lated by 10-12- 1986, that is, much before
the applicant spprosched this Triburmal, no relief can
be grancved tc the aaplicant, inasmuch as the intervieus
and selection had already be:sn completed. In the cir-
cumstances, the application has become infructuous, and

is dismissed accordingly. iz order as to costs.

(Dictated in Open Court)
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Vice=Cheairman Member.

23rd Fqb., 1987
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